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The Chairmen/Chief Executives of all  
State and Central Co-operative Banks 

Dear Sir, 

Enhancement of transparency in bank's affairs through disclosures 

The Reserve Bank has been taking several steps from time to time to enhance the 

transparency of banks by having comprehensive requirements for disclosure in tune with 

the best practices. The disclosure requirements are being reviewed and revised from 

time to time. The circular RPCD.CO.RF.BC.No.44/ 07.38.03/2005-06 dated October 10, 

2005, advising the state and central co-operative banks to disclose certain information in 

regard to profitability, NPAs, etc. as "Notes on Accounts" to their Balance Sheets, was 

one such measure. 

2. At present, the Reserve Bank is empowered to impose penalty on a state / central co-

operative bank under the provisions of Section 47(A) of the Banking Regulation Act, 

1949 (AACS) for contravention of any of the provisions of the Act or non-compliance with 

any other requirement thereunder. The imposition of penalty on a bank is decided after a 

due process of advising the bank and seeking its explanation so as to afford a 

reasonable opportunity to the bank for being heard. Considering the above and 

consistent with the best practices in disclosure of penalties imposed by the regulator, it 

has been decided that disclosure of the details of the levy of penalty on a bank in public 

domain will be in the interests of the members and depositors.  



 

3. The mode of disclosure of penalties imposed by the Reserve Bank will be as under : 

A Press Release will be issued and placed in public domain by the Reserve Bank, 

communicating the imposition of penalty along with the necessary details of the 

circumstances under which the penalty is imposed on the bank. 

 

4. The above policy comes into operation with immediate effect. 

 

(G. Srinivasan) 
Chief General Manager-in-Charge 

 

 

 

 

 


